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O.A.No.350/918/2017 
	

Date :31. 01.2018. 

:7 
Coram Hon'ble Mr. A.K. Patnaik, Judicial Member 

For the applicant 	Mr. N. Roy, counsel 

Mr. S. Das, counsel 

For the respondents : Mr. A.K. Guha, counsel 

0 R D E R(Oral) 

A.K. Patnaik, Judicial Member 

The instant O.A. has been filed by the applicant under Section 19 of the 

Administrative Tribunals Act, 1985 seeking the following reliefs:-" 

"a) To issue dfrecttJPon th 	 the representation 

dated 26.12.2016 for appoinientoi compassiqte,ground forthwith; ..............

t\\\I///2: .:€> .......... 

b) To issue further di?ttion upon the respondent the applicant has 

submitted sc-hopt certiti
ii 

 cate;regardirgthe..pplicant's case, which may be '- 	rj 
considered forthwith o!compaidñteYoUnd; 

1 	' L 
Any other order or ord érr

.
as

!/ 

 the td:\Jri 
' 
bunal deemJit and proper; 

To produce connec±d epartmentaIidd kt thdtime of hearing." 

" 	'- 
I have heard Mr. N. Roy,.ld'tounsel...fortFreaplicant and Mr. A.K. Guha, Id. 

counsel for the respondents. 

Brief facts of this case as narrated by Mr. N. Roy, Id. counsel for the 

applicant are that the father of the applicant died on 10.01.2003 and after his 

death the applicant submitted several representations to the Senior Divisional 

Personnel Officer, Eastern Railway, Asansol Division i.e. the Respondent No.2 

praying for appointment on compassionate ground, but no reply has been 

received from the respondents till date. Mr. Roy submits that the last 

representation filed by the applicant is dated 26.12.2016(Annq.ire A/5). He 
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further submitted that the applicant would be satisfied if a direction is given to 

the Respondent No.2 to consider and dispose of his representation dated 

26.12.2016(Anriexure A/5) by passing a well reasoned order within a specific time 

frame. 

Though no notice has been issued to the respondents, considering the 

submissions of Id. counsel for both sides, I think it would not be prejudicial to 

either of the parties if a direction is given to the respondent authorities to 

consider and dispose of the representation of the applicant as per rules and 

regulations in force within a specific time frame. 

Accordingly the RespondEnflJ?J &elEthe 

Officer, Eastern Railway, AsansolDIvision is directei 

? 4•\\I/Z4.  
the representation of the applicarftdatedt2642,2Gi 

L 	 ! 

well reasoned order as per ruIesandtreguIations 

period of six weeks' 

Divisional Personnel 

der and dispose of 

A/5) by passing a 

governing the field within a 
-4 

a copy of this order and 

ç / \\ / 
communicate the decision ta.théapplicant forthwith' ' If the applicant's claim is 

Ii 

found to be genuine therth'conséqtientiaI berifitg' shall be extended to him 

within a further period of six weeks from the date of taking decision in the matter. 

6. 	It is made clear that I have not gone into the merits of the case and all the 

points raised in the representation are kept open for consideration by the 

respondent authorities as per rules and guidelines governing the field. 

7 	As prayed by Id. counsel for the applicant, a copy of this order along with 

the paper book may be transmitted to Respondent No.2 by speed post by the 

Registry for which the Id. counsel for the applicant undertakes to deposit the cost 

within one week. 
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8. 	With the above observations the O.A stands disposed of. No order as to 

cost. 

(AThnafl) 

Judicial Member 
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